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CEMNTRAL ADMINISTIRAT 1 VE TR BUTWL PRINCHPAL BENCH

Original_Application Mo,908 _of 2003

New Dethi. this the 28Wday of AbWember. 2003

HON BLE R IKULDIP S 1 . INTENEBERC UL )
HOM BLE MR. S.K. MANK., MEMBER (A}

shri . B. Sethi

Assistant Director,

Central Statistical Organisation,
Ministry of Statistics and
Programme Implementation,
Parliament Street,

New Delhi~110 001,

Shri Chalresh Chandra

Assistant Director, :

Central Statistical Organisation,
Ministry of Statistics and
Programme impliementation,
Parliament Street .

New Delh1-110 001 .

Sturi Ved Prakash

Assistant Director,

Central Statistical Orgariisatiot,
Ministry of Statistics and
Programme implementation,
Parliament Street,

Hew Delhi-110 001,

shri oy Martin

Assistant Director,

MSSO (FODY, Ministry of Statistics & .1
Loz iliode (Kerata).

Shri R.7. Bhalerac

Assistant Director,

HNSSQ (FOD), Ministiry of Statistics & P. .
Mumbai .

.

Shri K.B.K. Rao

Assistant Director,

HSSO (FOD) . Mlﬂtéttry of Statistics & .|
Vijayawada (A.P .} .

..

Shii B.K. Gupta
Assistant Director,

- Lentral Statistical Organisation.

Ministry of Statistice &
Programme Impiementation,
Parliament Street,

New Delhi--110 0O01. ...Applicants

(By Advocate: Shri Gyan Pralkash}
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deiay in holiding DPCs and to give regutar promotions)

However, it is submitted that ad hoc promotions have not

already been given to the applicants.

3. When the case was talen up for hearing the
learned counsel for the applicant pointed out that out of
all the 7 applicants during the pendency cf the OA six of
the appliants have already retired though they had got ad
hoc promotions but still they could not get the reguiar
promotion " merely because of apathetic attitude of the
department and inordinate time being taken by the
respondents to finalise the seniority list of feeder

grade.,

4. On going through the facts on record we also
find that the department has taken an unduiy long time to
finalise the seniority 1tist of the feeder grade,
According to the 1SS Service Ru(es: 1861 though the
applicant had become eligibie for peing considered for
promotion to Grade fli gquite long baclk but they coufd not
he considered merely on the ground of non-finalisation of
seniority list so we are of the considered view that the
OA can be disposed of with a direction to the respondents
to finalise the seniority tist withiti a fired period of
time and then to conduct DPC of eligible candldates for
promotion to Grade-I1I!| of indian Statistical Service in

accerdance with the rules.

5. The learned counsel!l fot the applicants also
relred upon a judgment given by the Supreme Court whereby
the Supreme Court had admonished such {ike deiays being
tallen by the department for glving premction to  the

emp {oyees . in one of such case the Hoti ble Supreme Court
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Department of Statistics. | \
Partiament Street,
New Delhi-11C 001.

2. The Secretary,
Department of Personnel and Training,
Nerth Biock, New Deihi-110011%.
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The Secretary,

Uniton Public Service Commission.

Shah jahan Road,

New Delhi. ....Respondents

(By Advocate: Shri M.M. Sudan)
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This application has been filed by 7
applicants as they are aggrjeved of the inaction on the
part of the respondents in gjvtné promotion tc the
applicants. All the applicants belong to Grade-iV éf
indran Statsﬁioai Service and they claim that they had
become eligble for being considered for promotion to
Grade-itl in the year 1981-82, i.e., 20 vears baclk as per
IS8 Service Rules. However. no DPC was held til{ 2000.
ihey were promoted as Grade—!V ad hoc officers w.e.f.
13.6.97 after the DPC was held f{rst time in the vyear
2000 so they have sought a direction to tﬁe respondents
to hoid' DPC for preparing sefect list for promotion to
Grade—111 of 1SS for the year 2000, 2001 and 2002 as per
rules and to consider the case of the eiigible officers
including applicants for this, It was also prayed that

in the meanwhile they may be promoted on ad hoc basis.

2. The respondents thecugh filed counter—-affidavit
to contest the OA. However., (it was submiited that since.
the senicrity list in the feeder grade 1s not being

finalised because of various litigations that had caused
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has recorded the remarks against‘the Hon 'ble High Court
of Rajasthan for not effecting promction of the employees
in time and as far the de(ayvin this case {s concerned,
we alsc feel the delay taken by the department ‘to
finalise the seniority list of feeder grade has caused
great harm to career of applicants. in these

circumstances we allow the OA and direct as under:-

(i Department shall finalise the seniority list
within a period of 4 months from the date of

receipt of a copy of this corder,

(ii) After the tinalisation fo seniority list
within a period of one month the department

L e
shall consﬁéé@ﬁ the DPC to consider the
vapp)ucants for promotion 1n accordance with
the " rules. instructions and judicial

pronouncements on the subject.

6. O& stands disposed of with the  above

directions. NO costs.
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